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Rehabilitation of Workers of Bengal
Potteris Ltd.

*37S. SHRIMATI KAMLA SINHA; Will
the Minister of LABOUR be pleased to
state.-

(a) whether it is a fact that Bengal
Potteries Limited wag taken over by
Government in 1976;

(b) whether it is also a fact that it was
niether nationalised nor revived and has been
closed since. 1985;

(c) whether it is also a fact that
Government will cease to he responsible for
the company and its 42(H) workers from t4th
September. 1993;
ans

(d) if so, what are the details of the
rehabilitation plan Government have for the
workers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA)- (a) to (d). Government had taken
over the management of Bengal potteries Li-
mited (BPL) under the  Industries
(Development and Regulation) Act since 15-
9-76 with Industrial Reconstruction Bank of
India (IRBI) as the authorised person. At the
time of nationalisation, the company had 3
units for the manufacture of cro ckery,
insulators, plaster of paris etc. with production
capacity of Rs. 2 lakhs a month engaging
about 3600 persons.

After its take over, several viabi lity studies
were conducted in 1979, 1982 and 1986. As
the BPL was not considered to be viable,
Government of India denotified the unit with
effect from 1-11-87. However. the BPL
Workers, Staff unions and some others filed a
writ petition before the Calcutta High Court
who had stayed the implementation of the
Central Government's decision of denotifying
the units.

The case is still sub-judice.
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Non-compliance of rules by ration shop
owners

*377. SHRI MENTAY PADMANA-
BHAM; Will the Minister of CIVIL
SUPPLIES. CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to refer
to answer to Unstarred Question 10 given in
the Rajya
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Sabha on the 26th  April, 1993 and state:

(a) whether any guidelines have been
issued by the Central Government to State
Governments to ensure that the ration shops
presently operating adhere to the rules and
refrain from withholding stocks meant for
distribution amongst ration card holders;

(b) what steps are being taken to check
ration shop owners from refusing to sell
stocks on various grounds; and

(c) what punitive action has been
initiated or recommended in this regard ?

THE MINISTER OF CIVIL SUP
PLIES CONSUMER AFFAIRS
AND PUBLIC DISTRIBUTION
(SHRI A. K. ANTHONY)-
(a) to(e) Guidelines have been
issued by the Central Government
indicating the check list for inspec
tion and enforcement of the Public
Distribution ~ System  (PDS).  Broadly,
the check list covered points concer
ning coverage of population by the
ration cards, frequency of issue of
PDS items from the Fair Price
Shops (FPS) including working
hours, regularity in their function
ing, adequacy of ration scales, bene
fits derived by the people, target for
opening of FPSs, issue of ration cards
etc.

The  operational  responsibility  for
implementing the Public Distribution Systsm
(PDS) rests with the State Govemments/UT
Administrations. Decisions regarding opening
of Fair Price Shops, eligibility criteria, via-
bility of the FPSs, licensing and regulation
thereto are taken by the State Govts, and UT
Admns. and form part of their administative
functions. Powers have been delegated under
the Essential Commodities Act to State Govts,
and UT Admns. to enforce its provisions and
similar other legislations, to oversee the sup-
ply and distribution of essential com-
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modities by the FPSs to consumers including
proper quality of the items and proper
functioning of the PDS. Officers of the State
Govts, undertake visits and checks to curb un-
fair trade practices indulged in by the traders;
prevent diversion of PDS commodities in the
open market. State Govts, have been advised
to Set up Vigilance Committees at
FPS/Village level by involving the card
holders, women and persons belonging to
SC/ST communities to monitor the supply
and distribution of PDS items. Action is taken
against those who violate the Control Orders
issued under the Essential Commodities Act
and stringent action is taken against the
hoarders and blackmarketeers.
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